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BILL

to provide for the burial of corpse and funeral sewices of Christians and for
motters connected therewith or incidental thereto.

Preomble.-wHEREAs, it is expedient to provide for the burial of corpse and

funeral services of Christians and for matters connected therewith or incidental

thercto;

BE it enacted in the Seventy First Year of the Republic of India as

follows:-

1. Short title and ammencemmt -1) This Act may be called the Kerala

christian Cemeteries (Right to budal of.corpse) Act, 2020.

(2) It shatl be deemed to have come into force on rhe 7d day of

January, 2020.

2. Deltnitions.-In this Act, ur0less the coDtext otherwis€ requires,-

(a) "cemetery" means a place set aPan for burial of the dead bodies

of parishioners whether the dead body remains as corPse or converted into ashes

thrqugh cremation process for intentrent either in a concrete cell or pit made in the

gmund;

(b) "Christian" means and includes any person who believes in the

Bible and accept Jesus Christ as the only begotten Son of God and has been

baptized;
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(c) "Govemment" means dre Govemment of Kerala;

(d) "parish" mearu a group of Christian families having a church or
prayer hall for its members to 

.offer 
worship;

(e) "presaibed" means prescribed by nrles made lnder rhis Act.

3. Right to buriol.-{l) All members .of the fanilies belonging to a parish

shall hav€ the right to be buried in the cemetei]' wherc their ancestos were buried,

(2) The relqtireq of the deceased member of a parish may forego funeral
services in church or its cemetery or opt for fu.neral services at any other premises

by a priest of their choice.

Exp.lanation,-:-For the purpose of this section member of a family belonging
to a parish includes descendants of all persons who have been buried in that
cemetery,

4. Penoly.-Whoever prevents or attempts or abets to prevent the burial of
corpse in violation of the provisions containdd in section 3 shall, on conviction, be
sentenc€d !o imprisonment for a term which may exteod to one year or with fine
which may extend to t€n thousand rupees or wlth both.

5, Offences shall be cognizable, bailoble- and compoundable.-The offences
under this Act shall be cognizable, bailable and compoundable by the family
members of the deceased.

' . 6, Maintmance of registers,-Tlte Vicar of the parish shall maintain a

separate register as may be prescribed for the burial conducted in the cem;etery

under section 3. The Vicar shall maintain such rcgist€r as a permanent record in
his office and he shall issue certificate in this behalf to any person on application
made to him upon the receipt of fees as may be prescribed.

Explanation.-'\icaf inclutles prieit, lxstor or a p€rson who prerfoms the
rituals of burial.

7. Power to make rules.--(l) The Govemment may, by notification in tre
Gazette, make rules to carry out the purpos€s of this Att.



(2) Every rule made under this Act, shall be laid, as soon as may be after

it is made, before the Legislative Assembly, while it is in session, for a total period

of fourteen days, which may be comprised in one session or in two successive

sessions, and if, before the expiry of the session in which it is so laid or the selsion

immediat€ly following, the Legislative Assembly makes any modification in the

rule or decides that the rule should not be made, the nrle shall therealter have effect

bnly ln such modified fonn or be of no effect, as the case may b€; so howe\rer that

any such modification or annulment shall be wirhout prcjudice to the validity of
anything previously done under that mle

' 8. Repeol onilsoving.---(1) The Kerala Christian Cemeteries (Right to budal

of corpse) Ordinance ,2O2O (L of 2020j is hereby repealed.

(2) Notwithstanding $ich repeal, anything done or any action aken unddr
' the said Ordinance shall be deemed to harre been done or taken under this Act.

STATEMENT OF OBJECTS AND REASONS

Govemment have noticed that among Christian communities in the State

certain difficulties being faced for the decent and timely burial of corpse in some

cemeteries. Due to this, the family membens are forced to preserve the corpse

indefinitely in morgues whieh affect the funeral services. If it continues,'it will
cause grave social and religipus impact in the society. Therefore the Gov€rnment

considers that, it is necessary to bring a legislation which provides that all members

of the families belonging to a parish shall have the right !o be buried in rhe

cemetery where theii anceston were buried.

As the Legislative Assembly of the State of Kera]a was not in session and

tlrc above proposals had to be given effect to immediately, the Kerala Christian

cemeteries (Right to burial of corpse) Ordinance, 2020 was promulgated by the

Governor of Kerala on the 6d day of January, 2020 anal the same was published as 1

Ordinance No.1 of 2020 in &e Kerala Gazette Extraordinary No.59 dated 7d

January, 2020.



The Bill seek to replace Ordinance No. 1 of 2020 by an Act of the State

Legislature.

FINANCIAL MEMORANDUM

The Bill, if enacted and brought into operation, would not involve any

additional expenditure from the Consolidated Fund of the State.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 6 of the Bill empowers the Government to make rules pr€scribing

register for burial in the cemetery and fees for certificate.

2. Clause 7 of the Bill empowers the Govemment to make rules by
notification for the purpose of carrying out the provisions of this Act.

3. Matters in respect of which rules may be made are regarding matters of
pmcedure and are of rcutine or administrative in nature. Further the rules so bade,
are subject to the scmtiny by the Legislative Assembly. The delegation of '
legislative power is, therefore, of a norma.l character.
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